
 

 
 

To          Date: 24th Jan 2026 

The Hon’ble National Green Tribunal, 

New Delhi 

Subject: Written submission by the applicant in ‘Misc Application of Disposed of Cases 
No. 130/2024’ in OA No. No. 9/2023 

Respected Sir, 

This is w.r.t. the O.A. No. 09/2023 filed by undersigned as applicant on 31/12/2022 against 
Dr. Umesh Verma, owner of H.No. 4050, Sector-C-4, Vasant Kunj, Delhi – 110070. 

The background of the matter is as follows: 

1. The applicant had specifically mentioned in his application before the Hon’ble NGT 
as in OA No. 9/2023, that it came to his notice that certain ground floor flats in Sector 
C-4, Vasant Kunj had original planters.  
 
The pictures of three such original planters in front of H.Nos. 4045, 4042 and 4028 
were attached along with the application in support of the claim of original planters.  
 
The claim in the application was on the basis of personal observations arising out of 
actual status on ground and information from some old residents. 
 
However, the similar area under his flat, lay encroached by the occupiers of the 
ground floor flat no 4050. The picture of the encroached planter area, in front of the 
flat no 4050, was also annexed with the original application in OA No. 9/2023. The 
platform of the planter was missing, area concretised and the same was encroached 
by enclosing the same, by building of a boundary wall on the government land.  
 

2. The Hon’ble NGT admitted the complaint as O.A. No. 09/2023 and first date of hearing 
was 17/01/2023 and the case continued till it was finally disposed oƯ with the 
judgement pronounced on 05/07/2024. 
 

3. A Counter aƯidavit/reply filed under the signatures of R. No. 2 - Ms. Sudha Varma 
dated 15/02/2023, was taken on record by the Hon’ble NGT. The aƯidavit falsely 
contended that R. No. 1 – Dr. Umesh Varma has nothing to do with the case and that 
the House No 4050, Sector C-4 Vasant Kunj, was allotted to R. No. 2 – Ms. Sudha 
Verma.  
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The Conveyance Deed of the Flat No 4050, Sector C-4, Vasant Kunj dated 03/12/2001 
(Registered on 16/01/2002, vide registration no. 19794, In Addl. Book No. 1, Volume 
No. 702, On pages 198-199 by Sub Registrar VII New Delhi) clearly records the owner 
as Dr Umesh Chandra Varma i.e. the respondent No. 1.  Copy of the same is attached 
herewith with as “Annexure-A”. 
 
Respondent No. 1 i.e. Dr. Umesh Varma owner of H.No. 4050, Sector C-4, Vasant 
Kunj never appeared before this Hon’ble NGT, nor filed any response till date. 
 

4. The counter aƯidavit/reply dated 15/02/2023, falsely contended that the respondents 
no. 2 -Ms. Sudha Verma found the flat no. 4050 sector C-4, Vasant Kunj, New Delhi in 
the then existing condition (i.e. with planter removed, area encroached and enclosed 
with a boundary wall).  
 
The layout plan submitted by MCD on 5/12/2025 before the Hon’ble NGT  (Annexure 
B, NGT File Page No. 72) confirms the boundary of the flat no. 4050 and places on 
record, beyond doubt, that the respondent had indeed encroached on the 
public/Government land much beyond the boundary of their flat.  
Thus, a false submission on oath is evident in the Counter aƯidavit/reply by R. No. 2- 
Ms. Sudha Verma. 
 

5. The claim of the R.No. 2- Ms. Sudha Verma, in her counter aƯidavit/reply, about the 
unauthorized construction by the applicant is also false and is specifically denied.  
 
Further, this issue attempted by the respondent no. 2 does not fall within the 
jurisdiction of the Hon’ble NGT, as also held by the Hon’ble NGT in its judgement 
pronounced on 05/07/2024 in OA No. 09/2023. 
 

6. The applicant appeared in person for physical hearing on 20/02/2023 before the 
Hon’ble NGT.  
A third person, Ms. Savitri Varma was allowed by Hon’ble Court to speak on the 
matter, who publically humiliated the applicant and casted aspersions on his wife as 
well, to misguide and divert the attention of Hon’ble NGT from the issue of the OA 
09/2023. 
 
The Hon’ble NGT too raised verbal questions, during the proceedings, which were 
beyond the plea of the applicant. The applicant felt humiliated. The applicant was 
appearing physically for the first time in any Hon’ble court/tribunal in his life. 
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7. The applicant vide e-mail dtd. 07/08/2023 requested for dropping impleadment of 

Respondent No. 2 - Ms. Sudha Verma as it was confirmed by then that R.No. 1- Dr. 
Umesh Chandra Varma S/o Sh. Prakash Narian Varma is the Owner/Allottee. 
However, the Respondent No. 2 has not been dropped from the proceedings till date. 
E-mail dated 07/08/2023 by applicant is attached herewith as “Annexure-B” for 
ready reference. 
 

8. While the counsel of the Respondent no. 2 was misguiding the court during the 
arguments on 13/02/2024, the applicant (who had joined via VC from his house) 
sought the permission from the Hon,ble NGT to allow him to show the ground 
situation ‘live’.  
After seeing the ‘live’ situation of existing original planters in front of ground floor flat 
nos. 4042 and 4045, the counsel for the respondents withdrew his contentions and 
the Hon’ble NGT reserved its orders. 
 

9. The Respondent No. 2 – Ms. Sudha Varma passed away on 14/02/2024. 
 

10. Respondent No. 1- Dr. Umesh Chandra Varma, erstwhile employee of MCD, 
peacefully lives in USA.  
He had lived in India at his allotted Flat No 4050, Sector C-4, Vasant Kunj for many 
months together in year 2024 without bothering to file a response in the case. Nor has 
Hon’ble NGT enforced his attendance either physical or on-line, till date.  
 
It is also to be mentioned that Dr. Umesh Chandra Varma again tried to encroach the 
planter area sometime in March/April 2024. When objected by the applicant, he left 
the area open towards the planter and did not build the boundary wall at its original 
location; which shows their intention to encroach again in future. 
 

11. The applicant had mentioned in the OA 09/2023 that his complaint against the 
encroachment by owner/occupiers of H.No. 4050, Sector C, Pocket-4 is already 
pending with MCD.  
 
In pursuance to the complaint of the applicant to MCD dated 28/12/2022, the 
encroachment removal action was taken by MCD on 05/12/2023 alongwith 8 other 
houses in encroachment removal drive in Sector C-4, Vasant Kunj. 
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12. It is to be noted that MCD undertook encroachment removal in Flat No 4050, along 
with 8 other flats in Sector C-4, Vasant Kunj on 05/12/2023. By this time, no relief was 
provided by the Hon’ble NGT to the applicant in the referred OA 09/2023. 
 

13. Being satisfied with the action of the MCD, the applicant filed for the withdrawal of 
the OA No. 09/2023 from the Hon’ble NGT vide IA No. 881/2023 as the prayer of the 
applicant before the Hon’ble NGT was largely addressed and that the application had 
become infructuous. 
 

14. The Hon’ble NGT rejected the prayer of the applicant, seeking withdrawal of the case, 
citing its observations in OA No. 134/2022 & OA No. 267/2022 that consistent with its 
statutory obligations under the NGT Act 2010, the Tribunal has to respond to the duly 
verified factual position in cases raising substantial questions relating to environment 
with requisite remedial/ameliorative measures for protection of environment and that 
this tribunal cannot take refuge of any technical dispensation by dismissal of OA as 
withdrawn. 
 
Thus, the IA No. 881/2023 filed by the petitioner in OA No. 09/2023 for permission to 
withdraw the OA was dismissed and judgement was reserved after arguments on 
13/02/2024 & pronounced on 05/07/2024. 
 

15. In its judgement dated 05/07/2024, the Hon’ble NGT had noted that the applicant has 
not produced copy of original layout of DDA SFS Category III Flats in supporting his 
claim but the replies of Respondents No. 2 - Ms. Sudha Varma and R. No. 3 - DDA & 
R. No. 4 - MCD had not specifically denied the said assertion. 
 
The Hon’ble NGT had pronounced that the non-production of this relevant record is 
inconsequential in view of the settled proposition of the law that absence of 
specific denial amounts to admission and that this tribunal can validly proceed on 
the basis of the implied admission that the Original layout of SFS category III flats 
makes provisions of green planter area in front and back thereof. 
 
The Hon’ble NGT has noted that the claim of the applicant was indeed supported by 
photographs of some of the existing original planters in Sector C-4 Vasant Kunj, as 
attached with the application. 
 

16. The Hon’ble NGT has also observed in its order pronounced on 05/07/2024 that in the 
application, the applicant had alleged encroachment of green planter area and 

77



 

 
 

sought restoration thereof and further that, as per status report filed in the case, MCD 
has carried out drive for removal of encroachments but planter has not been restored 
by carrying out the plantation. 
 

17. The O.A. 09/2023 was thus disposed oƯ by the Hon’ble NGT with the direction to MCD 
to take requisite remedial action for restoration of planter area by carrying out 
plantation of suitable species of plant / trees within 2 months/during monsoon 
season. 
 

18. M.A. in disposed oƯ case No. 130/2024 in OA No. 09/2023 is reported to have been 
initiated by Hon’ble NGT suo motto in view of its oƯice report with regard to non-
submission of compliance report by MCD pursuant to Tribunal’s judgement 
dated 05/07/2024 in O.A. No. 09/2023. 
 

19. Vide its order dated 05/12/2024 in MA No. 130/2024 in disposed oƯ case in OA No. 
09/2023, one more opportunity was given by the Hon’ble NGT to MCD to submit a 
report as per judgment dated 05/07/2024, within 3 weeks. 
 

20. A Compliance Report was filed by MCD on 03/01/2025. However, the said report was 
not placed on record by the registry on the date of hearing i.e. 10/01/2025. 
 
The Hon’ble NGT directed the registry to verify the factual position and place the 
same on record. However, without the existing report available on record for the 
perusal of the Hon’ble NGT and its observations on the deficiencies in the Report, if 
any, the counsel for MCD sought time to file additional Report by MCD with details 
regarding layout of flats, measurements of planter area, nature of plantation required 
to be carried out etc. The same was desired to be filed at least 3 days before the next 
date of hearing i.e. 05/03/2025. 
 

21. Additional (second) Compliance Report dated 04/03/2025 was reportedly filed on 
behalf of MCD, before the Hon’ble NGT and after a couple of 
postponements/hearings, the case was listed for further hearing on 03/11/2025. 
 

22. On 03/11/2025, the counsel for MCD again sought time to file yet another additional 
Compliance/status report by the way of aƯidavit giving all requisite details alongwith 
DDA approved layout. 
No observations of the Honorable NGT w.r.t. suƯiciency or otherwise of the 
Compliance Report filed by MCD, are on record. 
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23. Additional (third) Compliance/ Status Report dated 05/12/2025 was filed by MCD. 

The counsel for MCD again sought time for filing additional aƯidavit. 
 
Vide its order dated 08/12/2025, the Hon’ble Tribunal sought additional aƯidavit 
within a month specifically mentioning activities permissible/impermissible with 
reference to grievances raised in OA 09/2023 and the aspects highlighted before the 
Tribunal. 
 

In this regard the following additional submission on behalf of applicant may also be 
referred and requested to be taken on record: 

1. The applicant is satisfied with the order of NGT dated 05/07/2024 and its 
Compliance by MCD. Therefore, the MA 130/2024 may be disposed oƯ as no 
further cause of action remains.  
 

2. The applicant is also satisfied on the restoration of the planter by MCD as per 
the Hon’ble NGT judgement and it is exactly the mirror image of the original 
planter in front of the house on the opposite side i.e. 4045.  
 
The actual ground situation is illustrated by the way of photograph attached as 
“Annexure-C”. 

 
3. The complaint of the applicant before the Hon’ble NGT was limited to the 

wrongdoing by the owner/occupier of flat no. 4050 and the same has been 
redressed. No further cause of action remains.  

 
4. Respondent No. 1 and 2, i.e. the owners/allottees of House No. 4050, have not 

preferred any appeal against the judgment of the Hon’ble NGT pronounced on 
05/07/2024, as they know it very well that they had demolished the planters 
and encroached upon the Government land. 

 
5. It is unrelated to the present case, however, it’s important to mention that the 

applicant is a reputed engineer and is relentlessly working from last 25 years 
in Automotive Industry in the field of ‘Vehicular Emissions reduction’ by 
working on cleaner fuel technologies such as CNG and Hydrogen.  
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In my journey so far, I have done more than 100 projects in supporting OEMs 
to meet Bharat Stage Emissions Norms, Alternate cleaner fuel technologies, 
Advance technologies such as Electric Vehicles (EVs) and HEVs for the 
betterment of the environment. 

 
In Sector C-4, DDA park also, the applicant helped RWA in arranging 
plantation of 125 trees in the year 2024. 
 
I also volunteered in multiple CSR initiatives of my previous employer for 
planation of trees and restoration of forest through an NGO at Aravali bio-
diversity area in Gurgaon-Haryana. 
 

6. The continuation of this case, despite the redressal of the grievance and the 
request (dtd. 19/12/2023) of the applicant for the withdrawal of the OA 
09/2023, is nothing but wastage of precious time and resources of the Hon’ble 
NGT, MCD, DDA and the applicant. 
 
In case Hon’ble NGT desires to exercise its powers beyond its jurisdiction i.e. 
permissible/impermissible activities not involving any question relating to 
environment arising out of implementation of the Acts mentioned in Schedule 
1 of the National Green Tribunal Act, 2010, then it is humbly requested the 
objection of the applicant may be taken on record. It is causing undue 
harassment and loss of reputation to the applicant. 
I am a law-abiding citizen and the complaints filed by the R. No. 2 – Ms. Sudha 
Verma (Now deceased) alleging unauthorized construction by the applicant, 
have been examined by the authorities concerned and filed, on account of 
them being found false and malicious. 

It is humbly prayed to the Hon’ble NGT to dispose oƯ the MA No. 130/2024 and prevent 
further hardship accrued to the applicant so far, for approaching the Hon’ble NGT for a 
genuine grievance related to Environment. 

Yours sincerely, 

 

Bharat Sehrawat (Mobile: 99100 58633) 
Address: H.No. 4052, Sector: C-4, Vasant Kunj, New Delhi-110070  
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o·r ~ 'B13· .................................................... ;............. . 3. .OEc. ~u.u ................. .-. : .. : ....... .-. :·: . .-. : ~~ .. ~~ 
between President of India. hereinafter ealled "The Vendor" (which expression shall unless excluded . l 

::~' ~~:u~~•,':,~(J.°(/kxt:<~!;~";1;;r;°J!;Y.tY.MiJ.A:~~.c~.~~d~:•igns) °.f th~.f'l~j 

s0n/daughteie/widow of Str ..... ~A:-:l<.A .. .ff1 .... :~.~.f.t?.!V .... \(t,1!J11L ... t.c.~(H . ) 
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hereinafter ca led "the Purchaser" (which expression shall unless excluded by or repugant to the ·, • 1 

context be deemed to include his/her heirs.administrators. representative and permitted assigns) of . ! 
the other part. . _ 
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WHEREAS vide letter allotment No
12.6.~:~!~8

/~;st,:~{%Lis1Jed I 

by Delhi Developmet Authority. flat N6 ... 4.P.m ................ Sleek No ... P..~.~..t. ... --::. .. r-:+,'....... I 
C.. . . V, l-l • • ·~ 

Sector No ................................ s,tuated m ..... .'ll.S:A:N .. T...6 .. .1..'V.:-T.. .... was allotted to the pur- 1 

chaser subject to limitation. terms & conditions mentioned therein. 

I 

AND WHEREAS representing' that the sa.id alltoment is still v~'ii~ and subsisting. the said 

purchaser has applied to the Vendor to purchase free hold ownership rights in. the said· demised·:· 

property allotment to him and physical possession handed over to him and the Vendor has agreed to 

convey free hold ownership rights of the said demised property subject to terl!ls and conditions 

appearing hereinafter. 
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7
<t 'tt-b/ =: • 
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Rupees .. ik:~N. .. /1 .. ~qo..<£. .... ~.-y. .................. ) paid before the execution hereof 

(the receipt where otthe Vendor hereby admits and acknowledges). the aforesaid representation and 

subject to limitation mentioned hereinafter. the Vendor doth hereby grants. conveys. sells. rel.!:lases 

and transfers. assigns and assures U/i1to the aforesai<½r.PU[Chaser free hold ownership. rights in the 
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2. That notwithstanding execution of this deed, use of the property in contravention of the 

provisions of Master Plan/Zonal Development Plan/Lay-out plan shall not be deemed to have been 

"ebqdoned in any manner and Delhi Development Authority shall be entitled to take appropriate action 

for contravention of Section-14 of Delhi DeveloP,ment Act or any other law for the time being in-force. 

3. The Purchaser shall comply with the building, drainage and·other bye-laws of the appropriate 

Municipal or other authorities for the tirr:e being in force. 

4. If it is discovered at any stage that th.is deed has been obtained by suppressions of any fact or 

by any mis-statement, mis-representation or fraud, than this deed shall become void at the option of 

the vendor, which $hall have the right to cancel this deed and forfeit the consideration paid by the 

purchaser. The decision of the vendor in this regard shall be final and binding upon the purchase; and 

shall n~f6~ called in question in any proceedings. 

·- --
It is further declared that as a result of this present purchaser from the date mentioned here­

after will become absolute owner in fee sirnple of the saitl property and the Vendor doth hereby re­

leases the Purchaser from all liability in respect of rent resbrved by and the covenants and conditions 

contained in the said allotment letter required to be observed by the purchaser of the said demised 
property. 

The stamp duty and registration charges, upon this instrument shall be borne by the 
purchaser. 

This transfer shall be deemed to have come into fbrce with effect from the date of registration 

of this deed. 13 N C't. d 
• • .uan na 

In witness whereof, Sh/Smt... ................. ~~.~r: ... LAIJ.(HJ ............................ .......... . 
for and on_ qe~aJf of and by the order,and ~JC!ion of the Vendor has hereunto set his/her hand 

., ShJSm~:Lf.~.~.H.:-6.f./tH.P.~f.L .. :".t~~/J... . .-........ the purchaser, has hereunto set his/ 

her hand,day and·year fil'st above written. 

VE REFERRED TO 

i All tl1at flat No.4..~.S3J .... .in ~loc --:-.T..-;:.4. ....... Ff!;~~~····· .... ~ ......... . 
ifu the tayout_Q@.n of Housfng Estate at.... . ~ ' .. ., ...... 'Y.f?..!~ .. ??.gffL • ..... . 

Category ..... /.LI ................. , ................. floor. . . ·/........................................... _ 

Signed lay Shri/Smt....... ....... .... . . .. . . ... ..... .. . . . • 

Signed by Shri/Smt... .............. !:, .... H,·. -'~-:.,,.,~-..dua. c -. :,,.'-~ , 

. ~ ............................ ,. A:i..tt .. l}.i.r .. LAB (II) 
for and on bet\atf of and br_the orders and direction of the/President of India. (V . dor). 
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At'--l~EXURE- ?_ 
M Gmail -:::::===-------- Bharat Sehrawat <bharatsehrawat@gmail.com> 

Request for personal hearing via VC Mode in OA No. 09/2023 scheduled for 

hearing on 09.08.2023 and update of ownership details 
1 message 

Bharat Sehrawat <bharatsehrawat@gmail.com> 

To: judicial-ngt@gov.in 

Respected Sir, 

7 August 2023 at 08: 17 

1. This is in pursuance to the OA/9/2023 filed by the undersigned as petitioner. 

2. The ownership of Flat No. 4050, Sector C-4, Vasant Kunj has now been confirmed to be 

with Sh. Umesh Chandra Varma S/o Sh. Prakash Narain Varma. He is the original allottee of 

the flat. Therefore, the onus of responsibility to respond to my complaint solely lies with him. 

3. I withdraw my request for imp leading Ms. Sudha Verma as it has been now confirmed that 

she has no locus standi in the case. 

4. Requesting for personal hearing via VC Mode in OA No. 09/2023 scheduled for hearing on 

09.08.2023 

Case details as below: 

Name: Bharat Sehrawat 

Case Title: Bharat Sehrawat Vs Dr. Umesh Verma 

Case Number: Original Application No. 09/2023 

Date of hearing: 09.08.2023 

email id: bharatsehrawat@gmail.com 

Mobile No.: 99100 58633 

Thanking you, 

Your sincerely 

Bharat Sehrawat 

Mobile: +91 99100 58633 
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“Annexure-C” 

 

Actual picture of the on-ground situation reconfirming that the restored planter 
(on the right side) is of same dimension and layout/location vis-e-vis the flat, as 
the original DDA planter (on the left side) 

 

 

 

 

 

 

 

 

Original DDA planter in 
front of H.No. 4045 

Restored planter in 
front of H. No. 4050 
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